7 Oral Answers
MR. SPEAKER : When I go to the
next question, do not try to interrupt.
Q. 446 — Absent.

SHRI MOOL CHAND DAGA :
this is a very important question.

Sir,

MR. SPEAKER : If the Member is ab-
sent, what can I do ? You have been in the
Rules Committee.

SHRI MOOL CHAND DAGA : Some-
times when the question is very important,
you may kindly allow it, even if the Member
is absent.

MR. SPEAKER : Cannot be done.
Q. 447,

Setting up of Small Scale Units by Iodustrial
Houses and Forelgn Companies

%447. SHRI AMAR ROY PRADHAN :
Will the Minister of INDUSTRY be pleased
to state @

(a) whether several large industrial
houses and foreign companies have set up
small scale units to take advantage of the
special benefits ;

(b) if so, the details thereof ;

(c) whether it is defeating the objectives
of Government in promoting small scale
sector ; and

(4d) if so, the steps Government propose
to take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : (a) to (d) A
statement is laid on the Table of the House.

STATEMENT

(a) to (d) The work of registration of
small scale units and their monitoring is the
responsibility of the State Governments.
As early as 1968, Government of India had
Issued instructions to State Governments that
special benefits available to the small scale
sector should not be allowed to be availed of
by small scale units set up, owned or con-
trolled by large units.

To further safeguard the interest of
genuine small scale units and to tighten the
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procedure in this regard, instructions were
issued in 1980 that a small scale unit which
is a subsidiary of, or owned or controlled by
any medium or large undertaking would be
subject to normal licensing procedure under
the I (DR) Act 1951 and such units were not
to be registered by the Directorates of Indus-
tries. y

Further in 1983, State Governments were
advised that if a unit already registered was
found to be a subsidiary of or was owned or
controlled by medium or large scale under-
takings, it should be deregistered.

Governmet's attention has recently been
drawn to some reports to the effect that some
large undertakings have registered small scale
units with the State Directorates of Indus-
tries. Accordingly, State Governments have
once again been asked to deregister all such
small scale units which may have been
registered in contravention of the instruc-
tions and guidelines issued by the Centre
from time to time.

SHRI AMAR ROY PRADHAN: It
is simply an evasive reply.

MR. SPEAKER : You are always com-
plaining ; you are never satisfied. Perhaps,
it has become a habit with you.

SHRI AMAR ROY PRADHAN: Kindly,
see part (a) of my question whether several
large industrial houses and foreign companies
have set up small scale units to take advan-
tage of the special benefits, and what it the
reply ? It is evasive. Only in the last part of
the statement, a mention has been made of
some reports to this effect. Now, sO many
industrial houses, MRTP and FERA group
companies are involved in the small sector.
I know their difficulties. They very much
love and loudly spcak about the small sector,
but they work for the big houses, MRTP
and FERA group companies. We know
the functions and role of the small sector,
and we cannot afford to ignore them. In
the country, there are about six lakh small
units and it is a matter of regret that
out of those six lakhs, about seventy thou-
sand units are sick, and you are saying that
it lies with the state Government; you are
only making statements and issuing different
circulars. That should not be so.

What are the difficulties of the small
scale sector? The main reasons are the
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limited production, financial constraints and
lack of management.

May I know what are the steps taken by
the hon, Minister to drive out all these
difficulties ? It is already in the air in
different corners of the country thar it is
going to be said that a doubt has arisen
that Government has no power to reserve
the items for the small sectors without refer-
ring it to the IDR Act. What is the reac-
tion of the Government to this ?

SHRI PATTABHI RAMA RAO: No,
Sir. Government of India has never given
any licence. They do not intend to give
any licence. Actually, State Government
might have allowed them. If it has come to
the notice of the Government of India—I
do not know when. We have written to the
State Governments saying that they must
be-register them.

SHRI AMAR ROY PRADHAN : Has
the Government got information that the big
houses, and the MRTP and FERA groups
are involved in small sectors ?

SHRI PATTABHI RAMA RAO : We
bave no information.
SHRI AMAR ROY PRADHAN : 1 am

surprised to get this answer from the hon.
Minister. 1 would like to ask : how are the
multi-national companics involved in drugs ?
It is in the findings arrived at in 1975 by the
Hathi Committee, which said that out of 66
pharmaceutical units with foreign equity, 15
were registered as small scale sector. A
specific recommendation was there that
small sectors would be a prohibited area for
foreign companies. What are the positive
steps Government has taken so far ? |
would like to know from the hon. Minister
whether any push-back law will be there for
these FERA companies, to drive them out
of the small sectors.

MR. SPEAKER : Put the question.

SHRI AMAR ROY PRADHAN: 1
would like to know clearly from the hon.
Minister whether any positive steps have been
taken by Government to throw out these
FERA group and MRTP group people from
the small sectors. Would you like to follow
the push-back law to FERA companies, as
applied to foreign nationals ?

CHAITRA 8, 1906 (SAKA)

Oral Answers 10

MR. SPEAKER : Does that question
arise after having heard the first reply ?

SHRI AMAR ROY PRADHAN : Yes;
it is a report from the Hathi Committee.

MR. SPEAKER : He has already denied
that —— —how does that happen ? Does
your question come out of it? It isa
matter of commonsense. Mr Minister, if
you have got any reply, you can give it.
There is no question of answering it. It is
a question of common sense. (Interruption)
Don’'t interrupt me.

Now Shri Ramswaroop Ram.

st YA TET UHA : Y& AZI:T,
g @ gfae & aqd & fag gard
gifyq  Aifa  guefgaw qrfedr & @
A G 7 AF-A¥T TR | EFa™
Wt fag & 1968 # fag, 1980 ¥ fag
A 1983 ¥ TEwmry fig—fF e
wa afrea ¥ w1 ddfaw Sy
fear srar 8 ag fawr godw FIw
sEag agl fear AT T g
® argaz fan gre¥s fav wfafer =
TIF AYAT ZIFT aQ1F AT W@ § | IO
& faT Zrer @uU oSS §FE-
q7Tg, wagl gearfe IA1q I19 § SifE
BI2-BIT IAIT W FA1¢ ST+ FA1fEq )
fawr grIdS FT FTWATT A A AIF X
Al ¥ S BE-\T Awtewa § ar
era-21d&r gfazg gag At W E
¥ H9F AIGH F SFrAGT AT § AT
FIIHIE &3 Ay . a1 F@F AT H
fagy fw far gro@sr *1 grw wWH X
w?

SHRI PATTABHI RAMA ROY: As
it has come to our notice in these reports,
Government of India has written to the
State Governments to de-register the indus-
tries--those which have been brought to our
notice.

The Minister says he
Governments to

MR SPEAKER :
bhas written to the State
look into it.
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PROF. MADHU DANDAVATE : Is it
not a fact that there have been upward revi-
sions in the ceiling of investments in plant
and machinery, so as to qualify the industrial
unit as a small scale sector ? Is it not a
fact that this ceiling revision has not been
related to the turnover, to the utilization of
funds and also other aspects of that type ?
Can you not give it on the basis of facts
that even those companies which are part of
some other enterprises, which have actually
turnover of about crores of rupees, even
they have qualified as small scale units,
actually getting all the concessions and all
the benefits that are to be accrued by the
small scale units ? If it is a fact, will you
look into the matter and give necessary ad-
vice to make the modification so that small
scale sector qualifications will not be misused
by big enterprises which have got crores of
rupees of turnover.

SHRI PATTABHI RAMA RAO: We
shall certainly look not only into it but we
are bringing forward a legislation to protect
the interest of the small scale sector ; and the
legislation is being drafted now.

PROF. MADHU DANDAVATE: He
has not replid to my first part. Is it not a
fact that there has been a revision of ceiling
of investment in plant and machinery without
any relation to the corresponding turnover ?
I have a report in which you will find that
shefko India Bearing Co. Ltd. (1980) is
having a turnover of Rs. 8 crores ; another
company is having a turnover of Rs. 5 crores.
Like that, those who have got the turnover
of Rs. 8 crores, Rs, 6 crores, Rs, 5 crores,
they are all called small scale sector and they
are getting all the benefits. Has this been
brought to your notice? If not, kindly read
the corporate Studies Group Report, the
Indian Institute of Public Administration on
page 23 and try to do something in this
matter, Pleasc confirm this,

SHRI PATTABHI RAMA RAO : I have
gone through this report. The Government
has in view not only that, but also other
things which the hon, Member has mentio-
ned. The government has recently set up a
committee under the Chairmanship of an
Additional Secretary, Industries, with mem-
bers one from Finance and another from
Company Affairs and a Development Com-
missiener Small Scale ladustries Organisation
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to look into ‘au these aspects and bring in a
report.

SHRI INDRAJIT GUPTA : The other
day I had a similar question and in the reply
the Minister of Industries has confirmed
that this celing for investment has been fixed
at Rs. 2 crores ; and even that is too high
for small scale units. Prof. Madhu Danda-
vate has quoted examples of concerns which
have invested Rs, 5 crores, Rs 8 crores and
are still being registered......(Inrerruptions)
He has just now stated that the state Govern-
ments are being instructed to review the list
of registered units and to deregister or
delicense those which are actually function-
ing as ecither subsidiaries or ancillaries or
benamidars of the big business houses and
FERA companies. Examples have been
given, a big number of them in this report of
the Institute of Public Administration which
has been published recently ; there are a
large number of concrete, specific examples
given by names of such concerns. Will they
at least look into them immediately, directly
without sending only circulars to the State
Governments and if they are confirmed, will
they sece to it that these people who are
responsible for this are punished and the
concerns are deregistered ;

SHRI PATTABHI RAMA RAO : This
report has been submilted recently in the
month of February. Now we are in the
month of March. Huardly a month is over
since this report has come. After seeing
this report and also some other reports, the
government has appointed a committee to
look into the whole question,

SHRI INDRAJIT GUPTA: The com-
mittee which is going to be appointed has
that committee been directed to look into
these specific cases which I have mentioned
from this report.

MR. SPEAKER : 1 think that will
cover ; they will oversee all these cases.

SHRI PATTABHI RAMA RAO : They
will go into the whole question, not merely
the report but even other things which have
been mentioned and what we are hearing,
though nobody has written to us, they will
g0 into them.

This has been published only recently..
MR. SPEAKER: He said that every
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aspect will be taken into consideration.

SHRI PATTABHI RAMA RAO :" This
has been published only in February last
and now, we are in the month of March.

SHRI INDRAJIT GUPTA : It takes
two hours to read a report. These people
do not do any work.

PROF. MADHU DANDAVATE :
Kindly announce that there is no ban on
reading reports.

SHRI A.R. MALLU : 1 would like to
know from the hon. Minister, if any inci-
dents have come to the notice of the Govern-
ment of India or the Minister of Industries,
of persons having registered and obtained
licences just to claim the central subsidy and
later on winding up the industries ? If so,
what action is proposed to be taken against
those persons ? Recently a section of the
Press have reported that in Andhra Pradesh
at Pattancherru and Shadnagar certain indus-
tries have been registered and .,.(Interrupticn)

MR. SPEAKER : 1t is a specific ques-
tion. You should give a notice of a new
question and then he will answer it.

SHRI A.R. MALLU : 1[I will do it.

MR. SPEAKER :
Yadav.

Shri Vijay Kumar

Detcrloration_in the Quality of Bajaj Scooters

*448. SHRI VIJAY KUMAR YADAV :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether Government are aware that
the quality of Bajaj Scooter has deteriorated
and apart from engine, the body also gets
worn out early on account of poor quality
of steel etc, ;

(b) whether Government are aware that
within a short time of purchase, owners have
to get the body welded and repaired ;

(c) if so, whether any report has been
called or investigation made into the quality
of the product ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY (SHRI
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PATTABHI'RAMA RAO) : (a) The Govern-
ment have not received any such complaint
recently.

(b) According to manpfacturers, they
have received complaints regarding welding
defects only on 0.07%/ of scooters sold dur-
ing the period July *83-Jan. "84.

(c) In view of very low rate of compla
int, it is not proposed to make an investiga-
tion,

(d) Does note arise.

st fawra waTT WA AOTM HEIET
I gEIw g A ar fd giw o 1€
e faslt & ar ag ) §3 2rgw & N
NAT T F AL N @ A qqT F AT
fgrgar g fe et giw O § g
fote afl fash @ fer g9 & 98 a<
FIT F1 59 ag A &g fAe fasy v

ham s eFeRiase 4 fe
FaT 0,7%, U F @uarq €1
@y ¥ gg sgA =w feerg Qar  Afewr
FuT fgara qraT AT AY UF  STE EWHE
st fagdar, 3@ § 750 eweI A §, faw
¥ ggd! qrE 7 gFAr ) & oevar
¥y Y faegia e @dar §, & fag
ag artfaer A 2 fr € WY Tem
HT | AT TITT, AT T1EH FoiA faar
& gTE 1983 ¥ wAad, 1984 A% %V, I§
T uF T ¥ Jra 1 AT A0 AT § |
oY FTATY T, QHo o A TF &FET
13-8-82 ®1 @AIT FI AT g8 HEA ATZ
a7 39 &1 afgfaw & fag faqr qarn, at
gz & @19 % 9747 AT AR AE K
qrar war | § ag sraqr gar § o gaer
TE qIETE { FATT THET FT @A gy
g @ F]qr TFT R qF FF @ qewdQ
g faa s afd zw ® snfee) saw
grar & N gare AT § I g7 9w
g fAFEA  #1 AT 397 FT fEfERT
fear strar & 1 QY Y€ wEnAd @ v adi?
gfg T FE wNAN E, O 1@ W oW





